
Government of Jammu and Kashmir

Departmentof L*aili'it"".f#ff liamentarvAffairs

Srinagar/Jammu

Subject:-Litigation Reforms and effective monitoring of Litigation in Union territory of

JammuandKashmir-AppointmentofOfficerlncharge(olC)Litigation.

GOVERNMENT ORDER NO:- 6211- JK (LD ) of 2026

DATED:- 18 - 05 ' 2026

Sanction is hereby accorded to the appointment of Dr' Nazir Ahmad

Bhat, Sub-Divisional Magistrate (Collector Land Acquisition) Kangan'

Ganderbal as officer tn-chlge (olc) Litigation in case bearing wP(c) No'

gg}t2l25titled Shabir ehmad Oendru Vs' UT of J&K and others including

Conlempt Petition, if any, pending before Hon'ble High Court of Jammu

and Kashmir/Central Administrative Tribunal or any other forum'

The terms and conditions of appointment of the OIC shall be

govemed by the provisions of Govemment Order No' I 673-JK(LD) of

2021 dated 24 03.2021 '

By order of Government of Jammu and Kashmir'

No:-LAW-OIC/5/2026

Copy to the:-

sd/-
(Achal Sethi)

Commissioner/Secretary to Government

Dated:- 18 - 05 - 2026

rl

iq
(ReYaz Ali Bhat)

Deputy Legal Remembrancer

l. Learned Advocate General, J&K

i. prlr.ipuf Secretary to Hon'ble Lieutenant Governor' Raj Bhawan'

3. Join, i."..,*y(J&K), Ministry of Home Affairs' Govemment of India

a. n"drtr. C"nlral, High Cout of J&K and t'adakh' Jammu/Srinagar'

i. atlr"lpa Secretary to Hon'ble ChiefJustice' High Court of J&K and Ladakh'

6. Secretary to GoYemment, Revenue Department'

7. Director Litigation, Srinagar/ Jammu'

8. Law Oflicer concerned

9. Oflicer ln Charge Litigation(olc)'

t0. Pri"ut. S"...tory to Chief Secretary for information of Chief Secretary'

I l. Private Secretary to Commissioner/Sefietary Law'

12. Incharge Website.

13. GoYemment Order file'

14. Concemed file. s0


